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Digputes Act but the compensation could have bzen
paid but the same has :not béen paid. But on that
event termination order cannot be said to be invalid
in view of the fact that ssnction was not avsilable.
Even it could be said that xke of course no notice
were required yet the ka2xwimaxirr terms of section 25-F
were not followed which makes the termination order
invalid but the applicants cannot get the post
automatically as Xk® sanctions were not received
for the said posts. The work » is of permanent
nature and appointient against the post xirzayxaxkzux
subszquently msde obviously must have been made during
thése years. Thus accordingly these applications
deserves to be allowed in part inasmuch as in csse
the persons. junior to th2 applicsnts were retainad
in service or new annointrents ware macde the awnplicants
shall be rainsta“ed back in service within a periol of
two months but not in preference to any seniors and
in that event if they are continued in service they
will not get any baciwages for the szid reriod.
These four applizations are disoosed off accordingly

with no order zs to costs,
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